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No.2. 
 

O R D E R 

22.08.2019  Prima-facie, we are of the view that application under 

Section 7 is maintainable even in respect of Company, whose name has been 

struck-off.  Company assets have been attached or sold is a question of facts, 

which can be looked into by the ‘Resolution Professional’.  In any case, 

records will be available as generally records are not sold.  If records are not 

available, corresponding records will be available with the Office of the 

Registrar of the Companies.  Therefore, we intend to hear on this question. 

 Post the case ‘for orders’ on 26th August, 2019. 
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